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Mr. Gaurav Katiya, IRP, Mr. Rishabh Jain, Advocate for
IRP.

Mr. Sudeep Kumar Shrotriya, Advocate for R1-3

Mr. Kumar Anurag Singh, Mr. Zain A. Khan, Advocates
for FC

Mr. Amandeep Singh, Advocate for intervenor for RG
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Mr. Rudreshwar Singh, Mr. Gautam Singh, Advocates
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Mr. Manoj Kumar, (legal heard, IIFL, FC)

Mr. Nishant Piyush, Advocate for FC

Mr. Ram Sharma, Advocate for IIFL.

Contd/-..........



0.
ORDER

(Through Virtual Mode)

04.01.2021: The hearing of this application has almost been concluded by

a different Bench.

List before the same Bench on 7t January, 2021 on the top of the list.

[Justice Bansi Lal Bhat]
Acting Chairperson

[Justice Anant Bijay Singh]
Member (Judicial)

[Dr. Ashok Kumar Mishra]
Member (Technical)
AR/g
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